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K.N.Iamodaran Nair -and
Applicant (s) three ottiers 

Mr. 0. V.Radhakrishnan 	
.Advocate for the Applicant (s) 
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Chief Post Master General, 
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and others 

Mr.P.Sankarankutty Nair, 	Advocate for the Respondent (s) 
ACGSC 

CO RAM 

The HonbIe Mr. S.P.Mukerji 	- Vice Chairman 

and 

The Hon'ble Mr. A.V.Haridasan - Judicial Member 

Whethé(- Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ? 
Whether their Lordships wish to see the fair copy of the Judgement ? N 
To be circulated to all Benches of the Tribunal ? 

JUDGEMENT 

(n ble Mr.S.P.Mukerji,Vice Chairman) 

Inthis application dated 15.3.2992 the four 

'applicants three of Ahom have been officiating as Super-

intendent of Post Offices and one working as Assistant 

Superintendent of Post Offices under the Chief Post Master 

General, Kerala Circle have prayed that their regular 

promotion as Superintendent of Post Offices (Group B) 

and allotment toMaharashtra Circle vide the impugned 

order dated 20.1.92 at Exbt.A.I be set aside and the 

second respondent ie., DIrector General (Posts) directed 

to 	allotWO4 them to the Kerala Circle on promotion. 

• 	Their contention is that there are already sufficient 
r P 

number of regular vacancies in Kerala Circle s  At least 
L 

three of which are being held by the first three applicants 

since 3.5.91, 27.6.91 and 23.12.91. Three more vacancies 
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have arisen in Kerala Circle. They have argued that 

it will be unreasorthie and arbitrary if on their regular 
of 

promotion they are transferred out/the circle and the 

vacancies of Superintendent of Post Offices in Kerala 

Circle are allowed to be filled up by unapproved candi-

dates. This will also be in violation of the Circular 

of the Ministry of Communications dated 20.2.92 at 

Exbt.A.4. 'The learned counsel stated that the four 

applicants immediately after the impugned order at 

Exbt.A.1 was passed represented to the second respondent 

(Chief Post Master General, Kerala Circle) on 22.1.1992. 

The copies of the two representations by the first and 

second applicants are at Exbt.A.2 andExbt.A.3. Similar 

representations were filed by he third and fourth 

applicants. According to the learned counsel for the 

applicants these representations were all forwarded to 

the Director General (Posts), New Delhi with affirmative 

recommendations that the applicants be accommodated on 

promotion within Kerala Circe in view of the existing 

vacancies. These representations are stiilpending with 

the second respondent. In the meantime the Chief Postmaster 

General, Maharashtra Circle has issued the posting order 

at Exbt.A,5. 

2. 	We have heard the learned ctnsel fcc both 

the parties andgOfle through the documents carefully. 

We see considerable merit in the application and admit 

the same. We, however, refrain from intervening at this 

stage as we feel that the merits of the case as such 

be appreciated bythe second respondent 
the fact 

keeping in view/that the vacancies are available in 

the Kerala circle, that it will be more economical to 

retain the applicants in Kerala Circle and also that 

1east the first three applicants have less than three 

years to retire. We, therefore dispose of this application 
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with a direction to Respondent No.2 (Director General, 

Posts, New Delhi) to dispose of the representations 

of the applicants as has been stated to have been 

forwarded with the recommendations of the Chief Post 

Master General, Kerala Circle, within a period of 

one month fromthe date of communication of this 

judgment keeping in view the observations made above. 

The applicants shall be allowed 	remain at their 

existing posts and stations till the communication of 

the orders of the second respondent on their repre 

sentations and 15 days thereafter. There will be no 

order as' to Costs. 

3 	 A copy of this judgment may be givi to the 

learned counsel for both parties onpriority basis. 

(A.V.HARID VAN) 	 (s.P.MtjiRJI) 
JUDICIAL MEMBER 	 - VICE CHkIRMAN 

16.03.92. 
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